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(i1) Status of implementation of recommendations contained in the Two Hundred
and Seventy-eighth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Demands
for Grants (2016-17) of the Department of Biotechnology.

(iii) Status of implementation of recommendations contained in the Two Hundred
and Eighty-sixth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Action
taken by the Government on the recommendations contained in its Two
Hundred and Seventy-eighth Report on Demands for Grants (2016-17) of
the Department of Biotechnology.

MOTION FOR ELECTION TO THE COURT OF THE
UNIVERSITY OF ALLAHABAD

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I move the following Motion:—

“That in pursuance of item (e) of clause (1) read with clause (2) of Statute
8 of the Statutes of the University of Allahabad, this House do proceed
to elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a member of the Court of the
University of Allahabad.”

The question was put and the motion was adopted.

REFERENCES
Re. Coverage of the proceedings of the House by the media
it R IFETA ([TR US;): W, #R_T Y @Ise AT 3T T
MR. DEPUTY CHAIRMAN: What is your point of order?

# T STEATA: IYFHART ST, IRT < I AV&T bRl & b 39 e H off
FIIAE! g5 I, I PRIATE! DI WISAT &b AT J HH HH 98 9| 38R § <9 &
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5 e @ FarEt § g @ S off Wi o 2 €, 99 S Wt il Ser @ €, 98
S| GR, ST § g 91941 99 s § b a1 T ar 4% 9= o 99 €, JAvarg

MR. DEPUTY CHAIRMAN: What is the point of order?
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# TN IAT: W, § FE @l g (b I8l bl H soleRd RB= W 9gd
$HIce Je 93| BARI nuisance dI HIfSAT JIA BIU <l §, O PR 8AT Bl QAT
ST B, T F Tl T, PBIs AN o o, dfbd MR FBRIHD fSde Bl &1 8,
PO T8l BYAI Hd TRE Sl 7 W I8 919 Iols A, 94 d 91d 32 I & <[s=T 3
§feUT 9RE Ue drgd Al Bl BIWI, ST 89 AN RS Sd ©l S, S g¥ice
fawa, S B 89 A 7 SoldeRe R%BIRT U 91d dl...

st Sygumafa: § w1 62

st TR IAT: WX, IE Ui e 31 W8 Al d S SMUBR E, PR &H Sfed
gl ofed die &9 & &9 Wifsar & Fdw ¢ f& NSy Faa negative TSt 9 BT,
EI'%:EWﬁGﬁ?ﬂpositiveﬁf@%,Wﬁﬁ,mﬁw%%w
W T G gs IR T A1 T8l g3l AT TADT AR 2

Yt SywuEfy: Mfear 7 39 BT B
st IRT g ((ER): WR, o g BN ...(FTEF). ..
# STFHTIRT: Pl AT FSAT B A1 ATAT B, RIT I8 YT BT A2

# ¥R IEa: § oMUy FAeT BT AR § L..(Fau)... & g 98T 6 5=
IR & WiaR 98 %A 8 T {9 wEr o1 f S Wifewr g, a8 wifadl &1 8 T
g, Hifsar o1 91 ot e €, 98 A@iforel @ e s & SR H@iferel @Y STl
U AlBdd B TH M B § IE A §, I8 A@ifad Brar g1 e erEeaR H,
frefl MfSar #, F21 FA TRE F 919 T2 A8 § 3P Jdod ¢ & Afear g9,
goftaferdl @t g8t 3§ 21 gH@! IS ggt § Faren @1ty ok 39d fofg S a9
=Y b BIs AT Uo &8 HR Fobell & AR Ife BIg AT =elrar 8, @ 98 gl
geT T2 BN T INE ¥ 9 GG B ...(FGHM)....

MR. DEPUTY CHAIRMAN: What can the Chair do? ...(Interruptions).. It is

okay. Anand Sharmaji, what do you have to say?

oY IR Aeq: T8I, TR, THB! 3T TR F NfU| SAbda A a1l &1 ATba
H Al qrefl 918} T8l e

MR. DEPUTY CHAIRMAN: What can the Chair do?

sff IRT Fed: AT 8 IPhd ! T WRBR dI 9 < Fobd & fF 98 398 v
B Y 6 S eafa Hifsar I, a8 guRT ge T8l BR ghdl Bl A HSAT
P IX-918Y T Y I8 B

SHRI NARENDRA KUMAR SWAIN (Odisha): Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... No discussion on that.
...(Interruptions)... Sharadji, I have understood. H I 1911 Now, Shri Anand Sharma.

Are you on the same point or something else? I am not allowing a discussion.
SHRI ANAND SHARMA (Himachal Pradesh): Same issue, Sir.
SHRI NARENDRA KUMAR SWAIN: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I am not allowing a discussion on this.

If you want, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this country, as such, is governed by the
Constitution of the Republic of India. The Constitution guarantees certain fundamental
rights to the citizens, and those rights, particularly, under Article 19(1), the Right of
Freedom of Expression, are also given to the media of the country. Now, it becomes
incumbent. Media, particularly, the private media, besides the public broadcaster or
the State broadcaster, plays an important role in a democracy in informing public
opinion on important matters and on sensitizing public opinion, at the same time,
in ensuring that there is a balance of narrative on important national issues. In a
democracy, this is essential. On this issue, I don't think there is a difference of
opinion. There was one, but the views of the Opposition matter a lot irrespective
of the size or the strength of the Opposition, if democracy has to survive. What

the Opposition raises are fundamental issues, which must get adequate projection.
MR. DEPUTY CHAIRMAN: Okay.

SHRI ANAND SHARMA: Sir, today, I would also like to make one point, that
the freedom of expression, — let the media hear it — particularly, of the commercial
media, is not the right which is given to the citizens, because that is commercial

and citizen's right is non-commercial. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is okay. Sit down.
SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No discussion on this.
SHRI ANAND SHARMA: Sir, I would like to make it very clear. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made it clear. I have understood.

...(Interruptions)...
SHRI ANAND SHARMA: Please, Sir. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I have understood your point. ...(Interruptions)..
Everybody has understood. ...(Interruptions)...
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SHRI ANAND SHARMA: Only the negative fanfare...(Interruptions)... of any
disruption in the House is welcome. That is celebrated on the front page. But, if
there is a constructive discussion on important matters, that is totally blacklisted.

Therefore, 1 have to say one thing. ....(Interruptions)...
SHRI SWAPAN DASGUPTA (Nominated): Sir, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have to say one thing, particularly, on the issue

of cross-holdings in the media. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: No. You cannot make a speech. ....(Interruptions)...

Sit down. ...(Interruptions)... Sit down.

SHRI ANAND SHARMA: There should be a discussion. ...(Interruptions)...

Monoplies are being created. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ..(Interruptions)... Don't take too

much of time. ...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)... Yesterday, we raised it.

..(Interruptions).. There has to be a discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. I have understood. ...(Interruptions)... 1 have

understood the point. ...(Interruptions)...

SHRI ANAND SHARMA: There has to be a discussion on cross-holdings.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Jairam Rameshji, I will call you later.

...(Interruptions)... No more discussion on this. ....(Interruptions)...
SHRI ANAND SHARMA: The cross-holdings in the media,...(Interruptions)...
MR. DEPUTY CHAIRMAN: No more discussion on this. ....(Interruptions)...

SHRI ANAND SHARMA: Creating media monopolies will destroy the democracy

in the country. ...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, someone who has ...(Interruptions)...
SHRI ANAND SHARMA: We are not blaming those ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this, please. ...(Interruptions)...
Anand Sharmaji, please sit down. I have to take up Zero Hour. ....(Interruptions)...
I have understood. ...(Interruptions)... 1 have understood your point. Now you can

sit down. ...(Interruptions)...



[23 March, 2017] References 13

SHRI ANAND SHARMA: Sir, yesterday,.....(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made the point. ...(Interruptions)... No; this
is not a disussion. ...(Interruptions)... How can I allow like that? ...(Interruptions)...

This is not a discussion. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we are all for the freedom of media.

...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, ...(Interruptions)...
SHRI ANAND SHARMA: Why are you interrupting me?

MR. DEPUTY CHAIRMAN: Anand Sharmaji, you have made your point. Why
do you repeat? ...(Interruptions)... You have made your point. Why do you repeat?

...(Interruptions)...

SHRI ANAND SHARMA: At the same time, commercial media, ...(Inferruptions)...

monopoly is, actually, hurting democracy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; Anand Sharmaji, you cannot make a speech.
...(Interruptions)... Sit down. ...(Interruptions)... What is this? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am not making a speech. ...(Interruptions)...

We demand a discussion on this. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Okay. I am coming to that. ...(Interruptions)...
I am coming to that. Now you sit down. ...(Interruptions)... Now you sit down.

...(Interruptions)...
SHRI ANAND SHARMA: The 1&B Minister is sitting here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)...
SHRI ANAND SHARMA: Is there a thinking on cross-holding? ...(Interruptions)...

it U 7= eMi Sfl, 39 A3l ...(@@E)... M T Sil, 37 dfy)
...(FFET)....

SHRI ANAND SHARMA: I will sit down, Sir. But the Minister should get up.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, please. ...(Interruptions)... No, please.

...(Interruptions)...

SHRI ANAND SHARMA: He gets up on every matter. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Anand Sharmaji, please resume your seat.

...(Interruptions)...
SHRI SWAPAN DASGUPTA: Sir, ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: On what subject are you? ...(Interruptions)...
On this subject, I don’t want any more suggestion. ...(Interruptions)... Sit down.

...(Interruptions)... You listen to what I am saying. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: It will be a very dangerous day if the Government

or the Parliament starts giving instructions. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, sit down. ...(Interruptions)... You sit down.
...(Interruptions)... No; sit down. ...(Interruptions)... No, no. ...(Interruptions)... No,

please. ...(Interruptions)...

it FRTT SUATET: I8 3T HIT I B 2 &7 ...(FAYH)... Ig§ R 910 H I8
E72...(FIHT)....

SHRI ANAND SHARMA: Sir, the use of the word ... ... (Interruptions)...

sft Sygwmafa: ey dfswl L (@awE)... 93T ..(@aET)... No, please.

...(Interruptions)... Now you sit down. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, let me remind ...(/nterruptions)... The House of

Commons ...(Interruptions)...

it STwHf: 3= Tt S, ey A3y ...(T9YT)... Anand Sharmaji, please.

...(Interruptions)... Now you sit down. ...(Interruptions)...
SHRI NARENDRA KUMAR SWAIN: Sir, Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, I am not allowing you. ...(Interruptions)...
I am not allowing anybody on this. ...(Interruptions)... Please sit down. Already too
much ...(Interruptions)... See, yesterday itself, when Sharad Yadaviji raised this issue in
the discussion, I said, we can have a discussion on a motion. So, if a proper motion
is given, there can be a discussion. That is number one. Number two, there is no

point in blaming the Media also. ...(Interruptions)... Let me say. ...(Interruptions)...
#ft IS AIEd: & YFABRI B T B8 I8 Tl ...(qAYUH)...
st e Il THERI B e HE I Bl ...(aUH). .

MR. DEPUTY CHAIRMAN: Yes, you are not blaming. You are raising an issue.

But the point is, there is a saying in Malayalam which I will translate into English.

It is like this. It says, “If a dog bites a man...
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SOME HON. MEMBERS: Sir, say it in Malayalam.

MR. DEPUTY CHAIRMAN: Okay. I will say in Malayalam. It says, “ * ” I will
translate it. It is, “If a dog bites a man, it is no news. But if a man bites a dog, it
is a news.” So, if you sit properly, make a speech, there is no much news. But if
you misbehave, then it is a news. ...(Interruptions)... However, I would like to add
...(Interruptions)... Let me add something. ...(Interruptions)... However, I would like
to add that Media is the fourth pillar of our democracy. They should be responsible.
...(Interruptions)... Sit down. I am saying something. They should be responsible. What
is responsibility? There should be honest reporting. See, if something happens and
if it is exaggerated and published, it is dishonest. Likewise, if a news is black-out,
it is also a dishonest reporting. Therefore, for the sake of democracy, it is expected
that true reporting should be adhered to by the Media. That is all what I have to
say. ...(Interruptions)... Now, Prof. Ram Gopal Yadav. ...(Interruptions)...

st TR IFEATA: TR, T U point of order AR Bl
MR. DEPUTY CHAIRMAN: No; no, point of order.
it IRE I[@ETSA: W, point of order Tl...(TIH)...

it ITwHf: R’ g I872 3R fHAT point of order €2 ...(GHT)...

it RE I[METSA: W, 9 g AR point of order Bl ...(&AYM)... This is the

last. ....(Interruptions)...

it ITwHR: 3R fa point of order &7 ...(TALH)...

sft TRY1 I[EATA: ¥R, 3O AT W BT I8 ART point of order ¥, Sl &F Had
ST g3l Bl ...(aYH)...

A ITEATART SN, 899 $s IR 59 9&d H TIAS & da9-¥< &I AW
IoT1, fhd IF R BIs Ui TE1 galll ST SRIEARI H BT 83N © b qd qHUIS
$ IIF-9=I, U, Nod giaen anfe o ... (agm). ..

it Igqumafc: ofl B S T o Bl ...(AY™)... IE 3T T dld B
g7 ...(TaU). ..

# T AT A, TaHe BT ACH B WAT & 3R IR BRI H TaHE Bl
EEICACE I TEUEAG SIS R I R - B L BCIRIRCIS |5 L GRS TR
TS 9N T8I B1 89N 8Yals § Udh TR THYl & b IR Uid Ui &1 &H
B e €, HIGY Bl B B IE €, gadl W A 9 PR 2 &1 H IAd1 A9 At
o AT, 2 "o Sfl, S ge gHd gl

* Mr. Deputy Chairman spoke in Malayalam.
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MR. DEPUTY CHAIRMAN: No; it is in court.

#t AR STETA: ST9 YA UHd! A1 gAYl a1 g1 R # ' '@ €, oR S9
TR TR 3 $9 ORE GRId &1 W 3R 39 aRE S Glaen] 9 ) & g
...(TaEH)....

it ITRUMRT: BIC 7 S 3iTST fhar 2, T8 89 T 17 ... (ag™). .
#t 9 IEATE: § I Fed | A8 {6 J 39 R PV S@d9 ol ... (FEUH)...

SHRI ANAND SHARMA: Every MP is not a multi-millionaire. ...(Interruptions)...
Even the PAs are getting more pay than the MPs. ...(Interruptions)...

it STMHMRT: 3T T 9f3Y) offer & & B9 dlaT =18d &l ... (Fae). .
3ma 9fSUl ...(@ag™)... gAYl ... (@au). .

SHRI ANAND SHARMA: After the Seventh Pay Commission, salaries of..

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please sit down. ...(Interruptions)... 1 will

call you. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, before the Leader of the House

responds, I wish to say something.
MR. DEPUTY CHAIRMAN: On this subject?
SHRI JAIRAM RAMESH: Yes, Sir, on this subject.

Sir, with the greatest of respect, I was astonished to read today in the newspapers
an observation made that 80 per cent of all ex-MPs are crorepatis. Now, 1 did not
know that a survey had been done of ex-MPs and I did not know that the survey

had resulted in 80 per cent of ex-MPs becoming crorepatis.
SHRI SUKHENDU SEKHAR ROY (West Bengal): What about ex-IAS officers?

SHRI JAIRAM RAMESH: Sir, normally observations get made in the Judiciary.
It is part of the judicial process.

MR. DEPUTY CHAIRMAN: Don’t criticize the Judiciary. ...(Interruptions)...
SHRI NEERAJ SHEKHAR (Uttar Pradesh): Why not, Sit? ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, please hear me out.

...(Interruptions)....

MR. DEPUTY CHAIRMAN: You could go and seek remedy in the court itself;

you cannot criticize the Judiciary. ...(Interruptions)...
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SHRI T. K. RANGARAJAN: Sir, the Parliament is supreme. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, when a Supreme Court Judge says that 80 per
cent of ex-MPs are crorepatis, 1 think this is a very serious issue and, with the
greatest of respect, I have to say that this is an astonishing statement to come from
the highest in the land, which is one of the pillars of democracy that you spoke
about. So, I would request the Leader of the House to take note of the statement and
the sentiments of the Members of the House, because we would all be ex-Members

some day or the other and I am sure, 80 per cent of us are not crorepatis.
SHRI T. K. RANGARAJAN: Sir, how many Judges... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, hon. Leader of the House. ...(Interruptions)...

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, it is unquestionably
a clear constitutional position that public money can only be spent with the authority
of Parliament and, therefore, Parliament is the one and only authority that determines
how public funds are to be spent. This is an authority of Parliament. No other
institution can really exercise that power; it is only the Parliament which can exercise
that power. Therefore, who is entitled to pensions what the quantum of pensions is,
and so on, is an area which exclusively falls within the domain of the Parliament.
That is the position of this Government. I understand the sentiments expressed by
the hon. Members and the Government would always stick to this position. I think,
as part of an inter-institutional discipline, this is a constitutional position which all
institutions will eventually have to respect.

MR. DEPUTY CHAIRMAN: Okay. That is clear. Now, Zero Hour submissions;
Prof. Ram Gopal Yadav. ...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, I wish to make a point of
order under Rule 267. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not allowed. Mr. Ritabrata Banerjee, sit down.
...(Interruptions)... Sit down, Mr. Bajwa. I would call you later. I would give you
time. Please sit down. ...(Interruptions)... Mr. Ritabrata, I would call you later. Now,
Prof. Ram Gopal Yadav.

MATTERS RAISED WITH PERMISSION

Need for import duty on wheat and pulses

o.M MUTA qIgd (SR UQN): AT SYFHYRT Sft, § 3Me A9 9 Udh
ggd g1 "equl qel, A fad #E Sft  gwe, Ife 9 st 91 e v %,




